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Deputy Chairman, thisis a very, very,
urgent matter of public importance
that T am bringing to the artention
of the Government. Yesterday we
received an urgent telegram from
Shri Roy, M.L.A., Joint Secretary
of the Refractory and Ceramics
Union, Raniganj, regarding the clo-
sure notice in Raniganj No. 2 and
Durgapur Works  Ltd.  with
effect from 7joth November, 1985.
Burn Standard & Company Ltd. a
Government of India unit, was a pro-
fit-earning concern. During the last
decade, particulaily since nationali-

sation, the administration has been
Tunning in a way counter to the ob-
jects of nationalisation. Inefficiency
and corruption in a greater degree,
financial impropriety, top heavy
administration, lack of foresight in
the matter cf advance planning, and,
above all, overlooking the impera-
tive need for modernisation and
diversification in spite of the reports
of consultants for prcducing sophis-

ticared products to me=t the changed
demands of the steel industry on ac-
count of the technological changes
therein, bave contributed 1o the
landing of the 1efractory units in the
present posidon, and the manage-
ment, in an attempt to cover vp 1S
own inefficienc,, inaction, lack of
foresight, has now sought to close
down these refractory units ignoring
the fact that there is no justification
for leaving the refractory unit and
Raniganj unit No. 2 in isolatien.
Therefore, the entire question has to

be consideted in an overall perspec-
tve of all the units taken together
as one company making profit as a
whole. Tt is, therefore, apparent that
the local management has arbi-
trarily recommended for the closure
of only the Dw gapur uait and Rani-
ganj No. 2 as an casy solution
althougpb the Government on several
oceasions in the recent past disagreed
with the proposal for closing down
units. The management for the
third time is pursuing its move for
closure only these two units with
effect from goth November, 1985 so
that their own failures are covered
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up at the cost of the livelihood of
more than 1200 workmen apart from
the serious repercusions in the
industrial climate in the eastern re-
gion. The closure would defeat the
very purpose of nationalisation and
the concept of a public sector under-
taking. Inview of the above T would
request the honourable Minister to
withdraw the closure notice served on
the Durgapur Refractory and Ce-
ramic Unit and Raniganj No. 2 unit,
and order a high level and powerful
inquiry to investigate into the whole
affair of the Burn Standard & Com-
pany Limited as soon as possible.

THE EMPLOYMENT OF CHILD-
REN (AMENDMENT); BILL,
1985—contd.

SHRIMATI KANAK MUKH-
ERJEE (West Bengal) : Madam,
we are the largest democracy of the
world and we have the highest re-
cord of the evil of child labour. We
have a Constitutional Protection in
Article 24 which says: ‘No child
below the age of 14 years shall
be employed to work in any factory
or mine or engaged in any other
hazardous employment.” We find,
according to the UN reports, India
has the largest child labour in the
World. Of the 52 million child la-
bourers of the age group of 5-14 years
in the world, 17 million are in India,
This is according to the UN report,
That is, one-third of the world’s
child labour belongs to India. One
out of every four children of India is a
child labourer. Recently an official
of the World Health Organisation
has revealed that the working child-
ren are used like animals, that their
conditions are similar to the 18th
century Europe.

Now, the World Bank estimate
says that 23 per cent of the family earn-
ings come from child labour. What to
speak of the hazardous occupations ?
1 am afraid that this amending Bill
which is promising to give them relief
may actually be legalising the emp-
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loyments of children in hazardous
occupations. So, this may produce
some worse results instead of giving
any relief to the children employed
in hazardous occupations.

There have been many questions
put and answers given in Parliament
during the last [ew years. But thou-
sands of children are still working in
extremely hazardous conditions in
the match factories in Sivakasi and
in the carpet-manufacturing units
in Kashmir. They are all child la-
bourers and whether they are
bonded or contract labourers or
slave labourers or local residents or
local workers, they are all helpless
absolutely. They are absolutely help-
less in their inhuman exploitation by
the ruthless emplo: ers, middlemen
and the contractors.

Madam, some time back a report
came that the children from Bihar
had been kidnapped anc_i mgde to
work in the carpet-weaving Indust-
ries in Mirzapur in Uttar Pradesh
and this report came in almost all the
important newspapers all over India.
It is easy to exploit the children be-
cause they are children. They can-~
not save themselves and they cannot
survive without selling their last drop
of blood and their families cannot
maintain them. Their parents are
unable to maintain them and the
State also does not take the responsi-
bility. That is why children are so
helpless and they are out to sell their
last drop of blood that they have.
Now, Madam, these unfortunate
children, these Oliver Twists of
Charles Dickens, are all over India,
Now, the positio: that was in Europe
in the eighteenth and nineteenth cen-
turies is there in India today. These
children are working in tea shops, in
hotels, in restaurants, in motor re-
pair shops, in mines, in plantations,
in diamond polishing units, in ho-
siery industry, in zari industry, in
bangle industry, in bidi industry, and
they are everywhere. They are
there even in rag-picking. Now,
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Madam, we have protection for child-
ren in our Constitution. But, in
reality, we see thousands of Oliver
Twists all over India. Above all, the
most dismal thing in this sort of ex-
ploitation of children is the bane of
child prostitution and employment of
children for begging by professionals
who trade in beggary and the pre-
sence of children in care homes and
jails. Madam, in the Nairobi Con-
ference at the end of the Women’s
Decade, just concluded in 1085, about
fourteen hundred women participan-

ts, non-government participants were
there. Dr. I.S. Gilada from Bombay
highlighted the problem of child
prostitutes and revealed that about
20 per cent of the total prostitutes all
over India are minors. There are
20,000 child prostitutes in Bombay
alone. There are child prostitutes
throughout the country, This may
be a part of the world phenomenon,
But India tops the list in this respect,
This is the state of affairs after almost
tour decades of our Independence and
this is the state of affairs that we find
today after having passed more than
a dozen legislations regarding child
labour. Therefore, we have to go to
the root of the problem to find out
what the causc of this evil is. The very
socio-economic structure is firstly res-
ponsible for this thing.  The eco-
nomic policy of the Central Govern-
ment, the class rule by the bourgeoisie
—landlord class, the rule by the pro-
pertied classes, push down most of
the unemployed parents below the
poverty line who cannot maintain
their children which results in child
labour. The greed and the profit
motive of the exploiting classes and
the worship of the money God are
also responsible for this.

That gives this result.  This is
the consequence of that greed and
profit motive and the rule of money
God. Now, when a complete ban on
child labour is not possible at present
— that is our experience—we must
immediately try to improve their
working condition and give them job
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security. Children do not have any
job security. Solong as they are use-
ful, they are employed, As soon as
they fall sick and they become useless,
they are just thrown out of employ-
ment. So give them nourishing food,
give them free health service and
treatment, give them compulsory free
education. Look at the educational
policy of the Union Government. It
does not say anything about mass
education, about free, compulsory
primary education. It tries to follow
eighteenth century England.....
(Time Bell rings), that is, rule by some
experts, ignoring the vast masses of
the people. Give them compulsory
free education, give them recreational
facilities, cultural activities, libraries
and everyting. Now, these are only
short-term measures. The long-
term programme is to change the so-
ciety itself.  The doctor says that a
child’s brain grows up to the age of
10, lungs up to the age of 14 and mus-
cles ard hones up to the age of
16.  And the working children are
deprived of the facilities to develop
any of these faculties. Now, what
sort of nation are we building with
about 25 per cent of the total child
population with this condition? It
is needless to mention about other
children who are not working children
but who arc deprived of the facililies
to develop themselves.

Madam, my last peoint is this.
Now, we speak of socialism. Qur
Constitution speaks of socialism.
But look at all the socialist countries.
In Russia, in China, in Romania,
in Cuba, in North Korea, every-
where you see the children are the
most privileged sections of people;
they are the most precious treasures
of the nations. They get all facili-
ties. The State takes full responsi-
bility for their health, education,
mental progress, job security and
everything. And we find the con-
trast picture in India. So the laws
will remain useless. I am afraid the

laws will put more burden on them,
The law may legalise actually the
employment in hazardous' institu-
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tions instead of giving them some
additional relief, instead of giving
them job security. We have passed
more than a dozen laws since In-
dependence regarding child labour.
But they are as they were before.
Their condition is getting worse and
worse.

So I appeal to the Government to
take immediate measures to give
them some relief, and include all
these things in this Bill. Please bring
a comprehensive Bill actually to
give these reliefs, additional facili-
ties—job security, health service,
educational facilities; include all
these things and bring a compre-
hensive Bill in this House.

Thank you, Madam, for giving
me this opportunity.

THE DEPUTY CHAIRMAN :
Shrimati Monika Das.

SHRIMATI MONIKA DAS
(Karnataka): Madam Deputy
Chairman, I rise to support the
Employment of Children (Amend-
ment) Bill, 1985, which has already
been passed by the Lok Sabha and
now it has come to our House for
discussion and passing.

Madam, the 1981 census estima-
ted India’s population at 685 mil-
lions, of which 44 per cent of chil-
dren are in the labour force, and
most of them are of tender age.
Every third household has a
working child in the tender age-
group of five to fifteen years. Madam
they are living for work and not
working for a living, that is to say
they are working all the time and
that too without any wages or
without any adequate wages. This
is the position with $8.4 per cent
out of 685 million of our population.
Madam, at least ten thousand child-
ren are made blind by vicious peo-

le who make them sit on the road-
side for begging in big cities like
Calcutta, Bombay, Delhi and Mad-.
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~ras At least four thousand children
are taken to the courts in Bombay
every day and five thousand child-
ren are sold in other cities every
day. In this way more than 25 mil-
lion children are exploited by mid-
dlemen and unscrupulous people.

Madam, in this connection I
would like to sav that the Children’s
Employment Act, 1938, says that
children under 14 years of age can-
not be employed in areas like indus-
trial and railway workshops, mines
and other dangerous areas and that
those who employ them shall be
punished with a sentence of not less
than six months and a fine of not
Imore than Rs. goo/-, That is the
punishment for these people who
indulge in this inhuman activity
of employing minor children in dan-
gerous establishments. In  this
tonnection, Madam, it has also been
estimated that about 93 per cent of
the working children are employed
In rural areas and 80 per cent of the
working children work as unpaid
family workers. In the urban areas,
these young children are made to
work in the unrecognised sectors
like domestic servants, workers in
hotels, construction workers, news-
paper sellers, in stone quarries and
so on and in bhatties and other
areas they are made to work for
more than 8 hours and most of the
time they are paid either no wages
v+ inadequate wages. The main
cause for all these things is the
economic disability and that is why
they are being exploited like this.
One of the major factors is their
illiteracy. That 1s why they do not
have any other means. We have seen,
Madam, that the child labour has
been in vogue for many centuries.
It was there during the Moham-
medan rule and during the British
times also. It has been going on
generation after  generation but
this cruelty on children is much
more inhuman noless than it was

* in the past.

[ RAJYA SABHA ]

Children (Amdt.) Bill, 1985 184

Madam, as Shrimati Kanak
Mukherjee stated, the plight of the
child labour is much worse these
days. Their conditions of living are
even worse than those of animals,
We are treating our dogs and other
pet amimals far better than we are
treating our child labour. As you
know, at least 25 thousand of such
children are sleeping on footpaths
in big cities like Calcutta, Bombay,
Delhi and Madras.

Madam, it is true that labour
force is necessary. If labour force is
not there, we cannot make buildings,
we cannot make roads and bridges.
We must have labour force but we
must see that children below a
certain age are not engaged in dan-
gerous trades and child labour should
be banned according to law. We
can allow children above a certain
age to work. Otherwise there will
be more starvation and more un-
employment.

But the child labour which we are
discussing today is the most inhuman
aspect of it that our society is wit-
nessing. I feel that at the official
level, sufficient attention has not been
paid to this problem. A child
Labour Cell was put up in the Un-
ion Labour Ministry; they prepared
action-oriented programmes for the
children to be implemented by re-
puted voluntary organisations. A
sum of Rs. 5 crores has been proposed
in the Seventh Plan period. This is
the recommendation of the working
group on the welfare and develop-
ment of children. But unfortunately,
despite all legal sanctions, these con-
tractors and other unscrupulous per-
sons are exploiting the children. My
only fear is that the benefit of this
allocation of Rs. 5 crores will not
reach the children; it will not meet
the purpose for which it has been
allocated. My submission to the
hon. Labour Minister is, you have got
the funds; you should see to it that
its benefits reach those unfortunate
children. Hon. Prime Minister also
said : “A time-bound programme of
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action will enable India to enter the
21st century, free from hunger, po-
verty....” and that our country will
take its rightful place as the most
important country in the world. The
Prime Minister has said it; plans
are there; sanction of the funds is
there; but for implementation, it is
not the duty of the Prime Minister
alone; every person has got the duty
to see that all these plans are properly
implemented. The seventh Five
Year Plan 1985-1990 inter-alia men-
tions that labour deserves immediate
attention.  So, all the voluntary
organisations and agencies with the
task of providing relief to the child
Labour, have to see that proper edu-
cation, food and nutrition is provid-
ed and all efforts should be made to
bring non-formal education to the
child labour in large numbers; we
have to change our attitude; a social
awareness will have to be created,
besides tightening the laws and the
enforcement machinery. Laws are
there; but they should be rigidly en-
forced. We are making this law;
the Bill will be passed but the situa-
tion can improve only if it is properly
enforced. Thete are several laws;
nearly 13 laws exist; ILO recomme-
ndations are there; United Nations
Charter on Human Rights is there.
Children also have got human rights;
they are the future of our country.
About 45 million children are there
who have to be provided all facilities,
education, food, nutrition etc. be-
cause after 20 years, what will be the
picture of our country if we do not
look after them now. My submis-
sion is, we have to fulfil the objectives
of the laws that we pass here and in
case there is a need, we can change
the laws so that these children get
proper treatment in the society and
get all protection and get an oppor-
tunity to rise not only physically, men-
tally but even spiritually. Ifthey live
in unhealthy environments, how can
we expect healthy children in the
society.

Employment of [21 Nov.

Hon. Minister has brought for-
ward a very important Bill. But as
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I said, this is not enough. Madam,
yesterday, we had a discussion about
the bonded labourers. I would like
to point out that women and children
are more bonded than men.

Out of the 685 million population,
forty-four million children—this is
the official estimate; the unofficial
figure may be many more millions—
are living on the roadside. Even as
per official estimates, 44 million child-
ren are living under the trees, on the
footpaths and roadside. It has been
estimated that about 10,000 children
are begging on the roadside. It has
also been estimated that more than
5,000 children have been sent to other
countries, not physically healthy child-
ren, but physically and mentally ill
children. What my friend, Mr.
Sukul, has said is correct. .

SHRI P.N. SUKUL

(Uttar
Pradesh) : For bad

purposes,

SHRIMATI MONIKA DAS -
For bad purposes, not for good pur-
poses. They are sending physically
and mentally ill children who are
going and begging on the roadside in
other countries, thus bringing a bad
name to our country. I have received
reports from other countries that these
children are begging in these count-
ries. This is especially so in U.K.
where most of the children have been
sent.

Madam, the working children are
living in inhuman conditions. Now,
we will be passing this Bill today. But
the mere passing of this Bill is not
enough. Implementation is more
important. Proper instructions should
be given to the State Governments
in this regard. We should see that
our children live in healthy and hu-
man conditions. They are the future
generation of our country. The chil-
dren in the age group of 5-15 years
will be running the affairs of the
country after 25-30 years. In the
last Session, I raised the matter about
the children working in the carpet-
weaving factories in Mirzapur In.
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"U.P. Four hundred children have
been brought from other States like
Bihar, Orissa and so on and they are
working as bonded labourers. They
are not able to come out of these
factories. When they tried to come
out, they were branded with hot iron
rods by the factory owners. Taisis
the inhuman treatment being meted
out to the children. We are entering
the Twenty-first Century.  But our
children are still living in this condi-
-tion,

Sir, in this connection, I would
suggest that we should collect
detailed data from the States....

'SHRI P.N. SUKUL : Madam. . .

THE DEPUTY CHAIRMAN :
She is addressing the Minister.

SHRIMATI MONIKA DAS :
As I said, the number is 44 million,
even as per official estimates. That
is why, I would suggest, we should col-
lect full data from the States and give
proper instructions to them. If any
State is not coming forward, action
should be taken. I do not mind child-
ren being engaged in various occupa-
tions. But they should at least be
given a little bit of education, health
care and better living conditions
should be provided to them. The
Centre should collect the data, find
out who are the real culprits, who
are violating the laws, who are selling
children and take action against these
middlemen and unscrupulous people.
This punishment of Rs. 500 fine and
six months simple imprisonment is
not enough. They will be prepared
to pay this small fine of Rs. 500. There
should be a minimum punishment of
five years imprisonment and a fine of
Rs. 10,000. Then only these people
will come to their senses. The mo-
ment you get information that a per-
son is violating the law, you should
take action immediately and punish-
ment should be awarded. There
should be no delay. If there is
delay, nothing will happen and
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these people will go to the lower courts,
High Court and soon.  Thisis what
has been going on now.

1.00 P.M.

Madam, the private sector under-
takings or the public sector under-
takings are always neglecting labour
class. They do not look to their living
conditions. We have seen so many
undertakings where a large number
of quarters are constructed for officer
class but the poor labourers are neg-
lected. The result is that they live
in slums and thus slums are created.
So, whenever a new unit, whether in a
private sector or in a public sector, is
sanctioned, you should give  strict
instructions that the living condi-
tions of the poor labourers should
first be looked into. They should
give living accommodation to the
men or women who are employed by
them as labourers.

About the punishment I have
already said. It should be deterrent.
Mere six months, imprisonment or
Rs. 500 fine will not do. It should be
more than that.

Our
rightly said in New York that he wants
to take us into ths 21st century with
healthy children and healthy society.

respacted  Prim= Minister

With these words, Madam, I
conclude. ’

THE DEPUTY CHAIRMAN :
The House is adjourned till 2-o00

o’clock, :

The House then adjour-
ned for lunch at one minute
past one of the clock.
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The House rzassembled after lunch at
three minutes past of the clock

The Deputy Chairman in the Chair,

THE DEPUTY CHAIRMAN :
Shri Vaghela.

A e fag ame (THTA)
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SHRI M. KADHARSHAH (Tamil
Nadu) : Madam Deputy Chairman,
I rise to support the Bill but my sup-
port is limited as of the scope of the
Bill. The bhon. Minister who was
bimself a leading labour leader, pro-
mised to bring a more comprehensive
Bill when the discussion on this Bill
in the last session was postponed. I
also got the same impression. But
our hopes are now belied.

Madam, the late lamented leader
Mrs. Gandhi gave much stress to
child welfare inher 20-point prc gra-
mme. The ancient Indian law-
maker Knautilya pr. hibited trading
in childreninbis arthasastra. Thebun,
Minister has not dene justice either
to our late leader or to the children.

Madam, India is a party to the
United Nations Declaration on the
Rigbts of the Child. Thbe Declara-
tion says :

«The child shall enjoy special
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protection and shall be given op-
portunities and facili.ies by law
and other means to enable
him to develop physically, men-
tally, spiritually and socially in a
healthy and normal manner and
in conditicns - f freedom and dig-
nity. In the enactinent of laws
for this purpese, the hest interest
of the child should he the para-
mount consideration.”

But the best interests of the ch i\dr_cn
have not beea brought out in this Bill.

Madam, children are the most
valuableasset of a country. Insocie«
ties wherag the rigours of shecr sivival
are beset with numerous difficulties,
children are bound te suffer in their
development and growth. Many
children in their tender age are often
exploited for work in pitiable condi-
tions. There is widespread employ-
ment of children, both open and dis-
guised, in environments and profess-
ions detrimental to their health and
growth.  Child lahour is prevalent
throughout the length and headth of
the country. Itis not confined to
Sivakasi alone, as the former speakers
mentioned bere.  Itexists in amore
vigorous mammer in carpet-weaving
in Uttar Pradesh and Jammu and
Kashmir, where the children are often
tortured and branded, Itis rampant
in the tea plantation of West Bengal,
in the diamond cutting of Griarat,
in the quanies in Madhya Pradesh,
in the mines of Bibarand in theindus-
trial areas of Delbi and, to hang our
heads in shame, in the Government-
owned railway coal sorting units and
poris. Madam, if a child i> pressed
into employment, he becomes divor-
ced from and deprived of his legiti=
mate social surroundings. Thehours
of work are long, twice that of an adult
but the earnings are meagre, only half
of an adutlt. :

Child labour and non-schocling of
children have a significant linkage am-
ong the poorer sections of the popula-

»
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tion, Children in cities perform a much
larger variety of jobs thanin vill-
ages because of the extensively diversj
fied structure of the urban economies,
Every detail given ‘State-wise’ in the
Report of the committee headed by
ow hon. Member, Mr. Gurupada-
swamy is dreadful and disparaging
as if they aie bonded lahour.
The many Acts passed Dby the
Government bave not provided any
permanent solution to the prcblem
or permanent relief to the children.
They all remain only on the statute
book and the fate of the present
Bill should not be allowed to go
the saine  way. A series of Acts had
been passed to protect children and
to enhance their social image, huy
the definition of children has nct

. been uniform and has been subject to

variations, Vhercfore, the rationale
behind the definitions is not comni-
endable. Despite the enactments
at various periods, what is really lack-
ing now, but which ismuch needed,
is their effective enforcement.

The aim of the Inteinational
Labour Organisation is “achieving
the total abolition of ckhild labour”,
Abanlition as an act of prevention is
much better than the cure, namely,
the regulaisation of child labour,
But basically it calls for certain radical
or innovative measures to do  away
with their cmployability. There
should not he any motivation for ex-
ploitation of children on the part of
their parents, employers and the
social agencies.

Childrea an are citizens.
Thess chould be i, g0 up domesti-
1d trained nationally for the
many constructive and nation-build-
ing endeavours to become honest,
bonourable, responsible and respon-
sive citizens. Children must be
taught and looked after in proper
environs. There should not he a
occasion or chance to keep them away
from schools and such other ¢duca-
tional background and force them
instead to bard labour and gradual
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deterioravion in their mental and
piysical e aditions of living. But [
am coastrained to point out that out
ol 5,47,672 villages in the country
48,566 villages d» not have schools
and 1,67,382 rural schools are func-
tloning with just one teacher each.

According to the Compiroller and
Auditor-General’s Report for 1983-84
over 35 par cent of the 4,329 posts
sanctioned for the Integrated Child
Developmzat Schemes over a period
of nine yaars remain unfilled. It is
equzlly unfortunate that funds allot-
ted for child wolfave schemes are di-
verted for othar uses. The UNICEFS
State of the World’s Children Report
1985 gives a glaring account of the
Indian childten. One in three is
born underWeight. One in seven
dies before the age of 5. And an
estimated three million die every year
due to lack of oral rehydration and
immunization. Among those who
survive, one in three families is emp-
loyed as child labour. The Govern-
ment should find out why there is an
alaiming increase in henous crimes
against children, particularly after the
International Year of the Child was
declared in 1979. Children must have
a life of protection, guidance and
encouragemant-domestically parental
carc, politically a legislative or legal
support for th elr sustenance and stre-
ngth and 1.tionally an environment
for their growth and achievement.
So we have to find out remedial mea-
sures to overcome this pernicious evil
which is 1 social cancer in our
country There should be a multi-
dimensi + .1l approach and a multi-
proagxt ttack on child labour.
Total, [ ciiveand if necessary, an
absolui. . nolementation of compul-
sory schooling or education of
children should be undertaken. The
Government should implement family
welfare measures in an effective
manner. The population growth
should be coatained as a firs* step.
A na*ion-wide social welfare scheme
like a free nutritious meal scheme
should be implemented to eliminate
the employment of child labour. Our
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State Government of Tamil Nadu
owes much to the inspirational,
motivational and institutional scheme
of the hon. Chief Minister, Dr.
MGR.

The compelling  circumstances
that lead to child lahour should be
identified and the contributary fac-
tors should be eliminated. A relentless
campaign should be carried out to
gencrate social awareness among the
gencral public.

Voluntary organisations should
also be involved so that we can cover
large areas. T would like to quote
the Director-General of the Interna-
tional Labour Organisation whbo has
said like this :

“The problem of child labour
cannot he left aside unit! economic
conditions and social structures
are Pindamentally improved.

The very socio-economic system
is based on a wrong footing. After
theee decades of Independence, a
larger percentage of India’s popu-
lation has gone below the poverty
line than hefore two decades.”

So, the very fabric of our socio-econo-
mic structure should be thoroughly
changed. The Gurupadasw=my
Committee gave more than 25 rve-
commendations and all those recom-
mendations should be implemented
by the Government in a serious
manner. Madam, I welcome the
setting up of Child Welfare Boards
by the Government. But there
should be separate Boards for the
various States.  The Government
has not defined the provisions pro-
perly and has not defined which are
hazardious jobs and which are not.
The Bill covers only childven below
15 years. But adolescents who are
between 15 and 18 years should also
be brought within the purview of
this Bill. Stringent and deterrent
punishment should be meted out to
the inhuman, exploitative and capi-
talistic forces in industries that go on
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insisting on child labour. The afore-
said measures, if implemented with a
disinterested, dedicated and coms
mited approach, will achieve abolition
of child labour. Itisour duty to rear
good children, make them happy and
prospective  partners for a better
future. The continuance of child
labour in equal and independent
India is a matter of utter disgrace,
mental torture and a stigma on our
society. So, I requcst that the Gover-
nment should come before the House
with a comprehensive Bill, Thank
you, Madam,
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g IIfeqq TE IA Z 0 WA UR
€l 10, 15 a1 20 FAELT F ¥ aFA
g % gl ga9 qg7 %41 a7 AfaE
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FE T § ow A BT AT EF 39
=rr<‘i ¥ a0Er w92 g Aw W

F(3T 9 T & Ta1 FATH H'rqma“r # qAa—
A new class in this society, they

are happy with your slogans. And

not those poor people who are suffer=

ing, not only today, but for so many

years in this country.
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g gfad =ik 7z v 2@ v 5, 10
R 15 AT F A ATHAF AEH(
F geAr &T § 9AF FH T
FT qE@@ AT @ GFAT @ |
Can there be a possibility of having
a timeframe programme in which
we can cut down the number of
child labour and bring them in the
mainstream of life where they can
enjoy life as well as become active

participants in the development of
this country ?

 3fer & 38 7 I FW
=ifgd | o9 ¥ 7w woen W § f
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W JqE T &1 AG™ FL 1979
¥ 5T v 99 JATHi Wl 497 AL qTq
qrEt FT GXHRIT 41 A1 IR T AN
Fr fagle &7 o7 W) g9 77 F AW-
7 a3 ST _ TETEHETH F AGe
¥ uF JIE 9T X ST GHSAT FT
TRIT T & fq9 oF FALT TS
TE 4r ) HY gy & fwsawr S
forqswg € 3§ fwRsng qea 93
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SHRI MAHENDRA PRASAD
(Bibar): Madam Deputy Chair-
person, the two supci-powets, the
U.S.A. and the US.S.R. fought,
hand ir band, against the dictater -
ial and tyrannical Hitler and Fasci-
st Mussolini in the second world
war. The long-drawi sccond world
war was decisively wcn by these
two super-powers and Hiler and
Mussolini were crushed 10 defeat,
The world was saved from bhumili-
ation and slavery of Nazi Geimany,
fascist Itlay and Japan of Hirebito.
The U.S.A. and the USSR,
with diverse and conflicting ideo-
logics, had joined bands out of
fear to climinate bigger eninnes
who threatened the cxistence of
both of them. Once the war was
over and the fear gone, their diflor-
ences surfaced and the bosom friends
became  hitter  enemies. Scveral
countries of Eurcpe like Rumania,
Bulgaria, Poland, Hurgary, Czc-
choslovakiz, Yugoslavia, owc after
the other, came under idcological
Commumist subjugation. The U.S.A.
wis against it and formed a power-
ful block. with so many  alliance.
like CEATO, CENTO, NATO
etc. with Western and other count-
ries, to fight and resist communi:m.
The fiiends of yuterday becime
foes. A cold war devcloped between
the two blecks and the world was
threatended with a third woild war.
The third world wur cannot be like
the other two world wais, The super -
powers and their allies had piled up
heaps of nuclear weapon ard a
world war not meant annihilation
of mankind. The U.S.S.R. wanted
communism to spread all over the
world while the U.S.A. hated it and
wanted it to be contained or, if
possible, eliminated.
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SHRI MAHENDRA PRASAD:
I am coming to that. I am making
it a little juicy.

In this background of cold war
came the early sixties and by far the
most difficult world problem  of
Cuba. President Eisenhower had
been replaced by young President
Kennedy in 1960-61 and Cuba, the
next-deor ncighbour of the U.S.A.
under thc leadership of great Fidel
Castro, had declared itself to be a
communist State and an ally of the
U.S.S.R. Communism, the mosthated
thing of the Americans, was at their
deorstep. Tt was a question of life
and death for the U.S.A. Kbiuschev
and Kcennedy, it appearcd in Oct-
ober, 1962, had brought the world
to extinctien by starting nuclear
warfarc. The light and life of the
werld could have been extinguished
any moment by any play or display
of emotions. Presidernt Kennedy
wanted to attack Guba which was
to be defended by Khruschev; it
all meant nuclear world war and an
end cf buman race and civilisation

THE DEPUTY CHAIRMAN :
Please speak on the Bill..

SHRI MAHENDRA PRASAD:
Ttissaid that youn g Presida 1 Kernedy
was in great tension and was abeut
to ovder the pressing  of hutton of
american nuclear waiheads. Before
he could order the devilish hazard,
be wanted to be relieved of the
tremendeus amount of tension he
was undergoing. He oidercd bis
two kids, his daugbter Caxolina and
his son, Jhon-Jhon, v be brought
before him and made to . play.
The two sweet children. of Kenncdy
saved the world by playing before
the President of the United States
of America and relieving their
father of his tension, which resulted
in the change of mind of Kennedy
and reaching on agreement on
Cuba. Such is the magic of children.
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The great luminary and the
greatest of the great statesman of the
world of his time, Pt. Jawaharlal
Nebru had no weakness except his
most abiding weakness for children
and roses. Such a great and busy
man, he used to get lost in  the
company of children and bebaved
funnily like an  innocent, naughty
child. One of the most beautiful
and spectacular photograghs of Pt
Nehru is in bis walking playfully
in a four-legged posture like a
horse with his giandson on his back
on the slope of a lush green lawn
somewhere in Kashmir. In the
company of children nobody could
think that he was the erudite Prime
Minister ¢f the largest democracy
and the greatest statesman  of the
world. He drew inspiration from
children. He bad so much love for
the cbildren that bis birthday, 14th
November, is celebrated  as Child-
ren’s Day. ‘

The clildren are the leveliest
and the best creation of God and
nature, They are our hope of
tomorrow. They are our future
strength  The quality and strength
of our tomorrow’s nation depends on
the quality, character and strength
of our childhen of teday. The future
of our nation depends on our children
ofteday. Weaker the children oftoday
is the weaker nation ¢f tomorrow.
If ow children are uneducated,
il fed, ill-clothed, unhealthy,
underdeveloped, weak and exploited,
the fibre of our nation will be weak
and we will be laying the foundation
of a weak country, a countty prone
to subjugation, slavery and domina-
tion. If we want a united, strong,
prosperous and free India, we must
invest abundantly on our children
resource. Our children arc the best
resource of our country. They are
our future, one and all. We can’t
afford to ignore them. Ignoring them
is ignoring our freedom and future.
We must educate them, build them
and develop them if we want to
build our country. We can ill-
afford to waste them.
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A look at our children-resource
makes us aghast and ashamed. A
large number of flower like innocent
children in India, who should have
gone to school for building their
knowledge and character, are exploi-
ted and forced to take employment to
earn their bread. These are the ex-
ploited and neglected children who
grow into hardened criminals. Lia-
bility and national waste, they are
danger to civilized and orderly deve-
lopment, prosperity and freedom of
India. The shark-like employers are
on the look out for and find the chi-
cken in the children; after all, the
chickens are better and tastier than
hens and cocks; easily catchable, they
are cheaper too. Even a stone-heart
will melt seeing clotheless small child-
ren, working in the dead of chilly
winter midnight for bread. The
scene of child labour in India is pathe-
tic and heart-rending. It is a pity;
it is a national crime; it is a subjuga-
tion of our national interests, It must
stop in the interest of unity, integrity,
prosperity and freedom of our country
A nation which cannot take care of
its children, cannot take care of its
freedom. The present Bill on Child
Employment has laudable objective
apnd must have our unanimous sup-
port. Child labour and exploitation
must end to save the country.

Madam, but, let us, for a moment
extricate ourselves from the cobwe
of emotion and peep deep into hard
reality of life. Could Kennedy’s
children be exploited for cheap
labour ? Can my and your children
be exploited ? :

3-00 PM. . - L



215 Employment of

[SHRI MAHENDRA PRASAD]

Who are these children and
whose are these children who are ex-
ploited for cheap labour ? Have you
ever thought about it ?  These are
those children who will starve if they
do not allow their labour to be exploi-
ted. These are the children of poor
parents who cannot afford to protect,
feed, clothe and educate their children
These children and their parents
allow their labour to be misused and
exploited to save themselves {rom
starvation. They have no way out.
Even in now prosperous Japan, after
the Second World War ravaging and
famishing, the children used to work.
Small children used to make toys and
sell them to American and European
tourists.

The famous 18th century English
poet, William Blake, has vividly des-
cribed the child labour and its ex-
ploitation in the then underdcveloped
England. Britain could extricate itself
from the ignominy of child labour
only after they removed poverty from
their land.

Let us make legislation against
child employment. But no such le-
gislation on earth will be executed and
will stop child labour until and unless
the demon of hunger and poverty is
eradicated from our society.

Madam, have we not seen half-
naked small children rushing at the
stoppage of cars at light crossings of
Connaught Place and other light cros-
sings of busy Delhi roads for selling
evening newspapers ? Have we not
seen mothers exploiting their small
babies in their laps and even babies
in their wombs at these light crossings
on Delhi roads ?

QUAWT : HEwE W@ ST FMAHT
gAT @ &1 4T 2 )

SHRI MAHENDRA PRASAD :
Just two minutes, Madam. Are they
doing this because there is no such
Jegislation, or will they stop their own
expioitation because of this legislation
which is for the consideration of this
august House. It is hunger and
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poverty and fear of starvation that
drag parents and their children to
allow themselves for child employ-
ment and labour-exploitation. Re-
moval of child employment through
legisiation will be an Utopian indul-
gence until and unless we remove the
ignominy of poverty from every hut
of this vast country. If we are really
serious about the business and if we
do not want to suffer from the guilt
of an eye-wash, we should adopt a
national policy so as to give equal and
free education, food, clothing and
health-care to every child in India, If
that happens, there will be no need
for any such legislation as is before this
House for its consideration. If this
does not happen, no legislation on
earth will stop child employment and
this legislaiion will prove farce, super-
ficial and unexecuted: it will be a
breeding ground for corruption. If
we want to eradicate child labour,
let us eradicate poverty first. Smash
the hunger, smash child labour,
Thank you, Madam.

THE DEPUTY CHAIRMAN :
Shri Kalyanasundaram. Noc there.
Shri Satya Prakash Malaviya.

Y WA WKW [@A@ (I
qAM) : WERAL, AR kTS IeAE
AR H TAT 99 AFT N R qqA!
F3es” MmN HIF FgEgs gR {eqa
9§ g, fo17 way g (Faq uibiiaa
g | gaF1 AAT T IAAH FWAT
fydas & e mw v wiw=l &
FAT & A4fgad g 1 97 1938 F
Fqam HTA I A AR TT
JFT AT AF UEEY F FE WY
35-36 I 1T qF AFT wT (6T
AAIX {IHT ATHFC A AT ATHH
¥ W4T § St F97 § I94 qWFA
ALY Y ATEvIEAT FEL 9§ 7 FW 9
far & Fifg0 1 ag 7 o9ra
Sy 2w ¥ 39 THR A HAT 37 UF
FAF § FHiIfE FAFT AR I OIS
¥ o wifgT o g A el gz asy
& o wedr fafe & g i
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AT FE A0 TI9 AT qF T30 35040
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“Nothing in this article shall pre-
vent the State from making any

special provision for women and
children.”

TaE X U ART & 39 Al
IqgreT “Ze mAr “mE’ | IuArr

“g w wFIARIR
“gg. The State shall, in particular,
direct its policy towards securing—

(e) that the health and strength
of workers, men and women, and
the tender age of children are not
abused and that citizens are not
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forced by economic necessity to
enter avocations unsuited to thetr
age or strength; ”

o ‘v’ F FET TET € ...

“(f) that children are given of

portunities and facilities to deve

lop in a healthy manner and in
conditions of freedom and dignity
aud that childhood and youth are
protected against exploitation and
against moral and material aband-
onment.,”

Ffed ww ) ow fawy Sedg
§ gidw ol & gwfqg @ge,
fem @z st dlouqe G
T §eT F1 eH ATS(Iq 1wAT €
% frvq g6 39 IW % F=AT A
nFREaaT gar € | fed @y #
f9gX %Y ¥R w@ grfyw Fur T
a1, 9T IV FIA & AHIT &I
FIE-XTE HTH H(T71 (33 F1 AT
FIF G | AT HE AT § FATL AW

F awfl wr AR gH THET wT H
T 9gW FF § | uTH AGAT AT

F FeA # QE7 A FEAT UTAT
g, TAH IR FO TgAT  Hiigy.
fagar =irige arfe waw 7 s
F [oror % w1 ¥ AT 9% 1 59 AR
T WIFET FET F1ET
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“Of the ten major Acts which
include provisions relating to
employment of children , five have
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defined the ‘child’ as helow 15
years of age, three provide for the
age of 14, one provides the age
between 12 and 14 and another
that of 12.”
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be recorded in the judgment
impose a sentence of imprison-
ment, for a term less than six
months,” :
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E !

PROF. C. LAKSHMANNA
(Andhra Pradesh) : Madam, Vice-
Chairman, the Employment of Child-
ren (Amendment) Bill which has been
brought forward by the Labour Mini-
ster, to say the least, is an eye-wash.
Itisan attemptat tokenism. I would
like to prove that what is being attem-
pted in this Bill is an eye-wash, is a
tokenism, is an ad hocism mainly
because if we look at the problem of
child labour in this country, if the
Minister thinks that he would be able
to solve the problem by imposing a
fine of Rs. 500 or even upto the extent
of six months 1mpr1sonment I think,
the whole country, is in a fool’s para-
dise because, Madam, Vice-Chajr-
man, there are as many as 44 million
child labour in this country and if we
havc to add to this number 21 percent
which comes to one-fifth ol the 25 °
million bouided labour in this coun-
try, it will come to about 50 million
children who are employed as per the
statistics which has Deen given by the
Government of India and by the inter-
national agency and if you look at the
size of the population, the size of the
population, between 5 and 15 years is
about 145 million in this country.
That means, one-third of the popula-
tion of that age group are today
employed—a fact which cannot be
denied. Therefore, having known a
fact that as much as one-third of the
population of that age group is emp-
loyed today, if the Minister thinks
that by bringing about a Bill like this,
he is going to arrest the child labour,
I think it is fooling nobody. So for
this reason I will continue to say that
this is an  eye-wash. Secondly,
there are different categories  of
industries where they have been work-
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ing. Ttis not even a fact which can-
not be easily identified. What are
the types of factories where they are
employed ? In brick kilns, in beedi
making factories, in match industry,
in carpet industry, in handlooms and
in glass bangles industry, it is the child-
ren, who are working in industries.
These are the varlous agencies where
children arc working and therefore, it
will not be so difficult for the Govern-
ment if it is very serious of  appre-
hending those who are responsible for
child employment. It is very casy but
nonetheless, we would like to have a
Bill like this to prove. Andto add to
the least, we have been very welfare-
minded people and we want to im-
prove the lot of the people who are
below the poverty line or who belong
1o the weaker sections and so forth.
Beyond that, I do not think this serves
any pwmpose. Theretore, instead of
looking at these things piecemeal,
from short term point of view only
to impress upon the world that we are
at the problem, if not this Minister,
the Prime Minister and the Human
Resources Development Minister can
assure me that there won’t be any-
body, who will not go to schoolin the
age group of 5 to 15 in the
vear 19go—after five years, then I
will consider that it is a measure
undertaken by this Government in
order to get at the root of child la-
bour in this country. If they are in
the schools, they are not in the streets.
They are not working elsewhere.
Therefore, the first guarantec that
has to be taken up by the Govern-
ment is to assure this Housc and
the country that they are really in-
tcrested in the welfare of the children
that they want to root out
child labour and :o assure this House
and the country that they will have
cent per cent enrolment of the children
in the schools in the age group of 5
to 15 which is nothing but a constitu-
tional obligation. As all  of
us are aware.  Article 45 of the Gon-
stitutional says that all children
below the age of 14 shall have com-
pulsory universal education. There-

fore, the solution for the problem

1269 R.5.—8
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lies in bringing about not a tinkering
effort but a substantial effort in divert-
ing the attention of the people who
are now emploved actually 1n these

industries to the schools. Well, is
it possible ?

It is possible only if the Govern-
ment makes a serious effort to lift
that population whose parents are
now below the .poverty line. That
15, unless the country is lifted above
the poverty line 100%, there is no
possibility of guaranteeing that
children between the ages of 5 and 15
are not emploved.

Then, coming to the Bill itself,
if the Government is very serious
that there should not be child labour
in this country there are about
103 million household out of which
children of 34 million households are
working which means these 34 million
households are the ones who are
in dire need co-maintain themselves,
who have to send their children to
factories and mines for employment—
it is these people who should be
helped to become sclf-sufficient. And
who are the people who are employing
these children ? T think if there is
a serious effort at finding out the
people  who arc employing child
labour and if the Government means
to take action against them, then,
in most of the cities a subs-
tantive population has to be in
jails for periods which have been
specified in the Bill, a substantive
population has to pay fine, because
15 to 20 per cent of the households
in this country are households which
are employing child labour. Even if
one head of ahousehold is put behind
the bars as per the Bill which is before
us, then there will be so many people
behind the bars. Therefore, is the
Government  scrious in  bringing
a Bill like this that they think
thay can arrest child labour in this
country? I am not very sure
about it. Therefore, I plead with
the Labour Minister and the Labour
Minister knows the problems of
child labour, he knows the problems
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of labourers. Very often he has claimed
that he himself started asaworker
for G annas per dav. Obviously at the
time when he had worked for 6 annas
per day, he ‘would not have heen
above 20 or, in any case he would
have been surely a child.  Therefore,
he himsell knows the proh )
child labour. Therefore, h

plead” with his  Governmeul, his
Human Resources Develonment Min-
ister, his Prime Mlinister, and sav,
“Look, what is the point in having
a Bill of this nature with me ° 1
will not be doirg any service to
child labour.” And he  should
plead with his Government that they
should inake a substantive effort to
bring about a change in the enrolment
structvre, in the -wage structure,
in the structure of the society itself.
If thet is done, I think, perhaps, the
21st century will become meaninglul;
otherwise, the 21sr century will
have pecple who are employed at a
time when thev should go to school,
people who are starving when they
shenld il their stomachs, people
who ave sleeping under the sky when
thev should have a roof over their
head when they are sleeping. [
do net want such a 21st century
10 dawn in this country. Therefor,
I plead with the Labour Minister to
scrap this type of ad hoe scheme
this type of token sticks, this type of
an cye-wash Bill, and come with
substantiv ¢ measures.  If he is really
serious, hc should raise the fine, he
should raise the imprisonment. The
purushment should really be a deter-
rent that people will feally be afraid
ofit. Heshould makesurethat what
is being brought as ‘a legislation is
a real, effective, means for social
change, not for increasing the stock
books of various reformative measures
claimed to have been undertaken by
this Government or by that Govern-
ment.

With these words I oppose this
Bill on a substantive basis. Of course,
even this is a step, perhaps, in that
direction. In that sense I would
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not oppose it. But to me ths piec®
of legislation will not make any daffes-
ence and it is, therefore, that 1 oppose
this Bill. Let there be no mistake
about it. When I oppose this Bill,
it does not mean that 1 want child
labour 1o continue. I oppuose this
Bill because I feel this Bill drx not
provide a solutioa to the poohiem. I
oppose this Bill and plead wah the
Labour Minister that he should bring

forth another Bill which is more
comprehensive, which ¥ more
deterrent an which  really paves

the way for a new type of soc:ety for
which we are all wedded. It is in
that sense that 1 oppose this Bill.
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SHRI DINKARRAO GOVIND-
RAO PATIL (Maharashtra)
Madan: Vice-Chairman. I rise to
welcome and support ilic Employ-
ment of Children (Amendment) Bill
on the auspicious Baal Din and on
the Birth anniversary month of
Jawaharial Nehru who loved chil-

dren, especially the poor children

who call him Nehru Chacha,

But here, Madam, I must say
with great regret that a major curse
afflicting Indian society is the

widespread prevalence of child
labour. Thtiee child
marriages, tho 4 labour
is not a unique t..v.e of Indian

economv it has a dubilous distine-
tion ol having the largest child
labour [prce in the world. Accord-
ing to a world Bank Report, a third
of Asia’s sharc of forty million wor-
king children, out of world total of
55 million belongs to India. The
number of working children is vario-
usly estimated at bhetween 16:5
million and 17-5 million, with an
additional four million in the hidden
sector. This means that the munber
of child workers has nearly doubled
since 1971 census. Weavers, mec-
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hanics and domestic servants are
the principal child professions. There
are f{reelance occupations like selling
cigarettes and vegetables, polishing
shoes and hawking newspapers.
Thousonds of children between  the
agc group of four and hfteen today
languish in the carpet weaving fac-
torles of Kashmir, lead mines of
Madhyva Pradesh, printing presses
and matchbox units in Tamil Nadu,
handloom centres, garages and res-
taurants of Maharashtra and tea
and coffee plantations in the south
and Worth-East of the country,

Not only are these child workers
made to labour ten to twelve hours
in a day in the most unhygienic and
hazardous conditions, but also they
are invariably underpaid. They are
seldom entitled to any benefits under
the Factory Acts. Under-nourishment
and lack of education stunts their
mental growth. According to a recent
report prepared by the International
committee of Jurists, out of the one
lakh children 45,000 emploved in
match factories of Ramanathapuram
district were helow 15 years of age.
This is the tragedy of the children
thzt they have to leave home between
3 and 5 AN, and return between
6 and g in the night. The children
here are cirploved on piece work
basis. According to a journalist Sada-
nand Menon, who visited e <Tittle
Japan of India’ in 10~ *the
total children employcu winwst a
fitth are between two and five years
old,

Investigaiions by a U.N.L. corres-
pendent showed  that some of the
new recruiis were barely of kinder-
gurten ag . A cyuical observer re-
marked that what was going on
was ‘cradle snatching of a  sort’
Article 24 o1 the Constitution states
Madam, thai no children below
the age of fourteen years shall be
employed to work in a factory or
a mine or eugaged in  any other
hazardous occupation. Besides this,
thace are 19 Central and State
legislations on the subject.

[21 Nov. 19857
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Now, the hon. Minister has
brought forward this amendment
for prosecuting and penalising the
employers. But what we find is that
they escape from the clutches of the
Jaw and the labour department be-
comes helpless and inactive. Madam,
I will give one example. The Har-
bans Singh Committee appointed
by the Tamil Nadu Government
while the country was under Emer-
gency and the State was under
President’s Rule, found that emplo-
vers who are caught usually get
away with a fine of only Rs. 10.
An employer prosecuted by the
Tamil Nadu labour department and
convicted on fifteen counts was
given an aggregate fine of only
Rs. 210. How can be the Govern-
ment expect to deal with this pro-
blem in this way? The law is not
properly enforced. Most of the
children are engaged in calrying
molten glass from the furnaces.
The exposure to the extreme heat is
almost unbearable in the summer
months, Similarly, Madam, a survey
conducted by the Indian Council
of Child Welare in Mu:shidabad, in
West Bengal, found that nine per
cent of the children between the
ages of ten and fourtecn showed
svmptoms of chronic bronchitis, ten
percent  were anaemic. LThere was
also reason to suspect a high incl-
dence of tuberculcsis, brought on
by working long hours at a tender
age in over crowded rooms in pos-
tures which prevented healthy
development of the lungs. Low wagos,
long hours of work and strict discip-
line invariably formed thc chiel
atnactions for employing chiidren.

Madam, I have secn the worst
condition of the children working
in the hotel industry in  Bombay,
as I come from Maharshtra. They
have to work in the hotels for at
least eleven and a half hours daily,
1 would like to know from the hon,
Minister whether he is going to stop
such cruelties on children or not.
Another pilot study conducted in
Madras, Madurai and Coimb.ore
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revealed that 31-6 per cent of the
children work for ten to ecleven
hours; 20-4 per cent for twelve to
thirteen hours; 116 per cent for
fourteen to sixteen hours and 4-8
per cent had no fixed hours of work
at all. Madam, I would humbly
suggest to the hon. Minister that
the Government of India should
become the guardian of such shel-
terless poor children at least to check
the injustices done to them. These
children are the victims of the poverty
of their parents and the victims
of the cruelty of their masters.
Because these children are not or-
ganised on the lines of trade unions,
they have to submit silently to the
excesses indulged in by their masters.
A child worker 1is at best a lonely
worker who cannot afford a show-
down with his employer. The root-
cause is, child labour is linked with
the monstrous question of grinding
poverty, specially in the rural areas.
The problem can be traced to an
exploitative and  socially unjust
system. Hence, I would request the
hon. Minister that the proper solution
is a radical and frontal attack on
poverty under which the children are
crushed ; this is the sordid tale of In-
dian children. Hon. Minister
4.00 p.M. should creatc  a special
government machinery and
take drastic steps while enforcing the
law against the cruel employers and
in favour of the poor children.

Lastly I would like to make one
suggestion. (Time Bell rings) Madam,
Just one suggestion, I am not objecting
to employing the children but the
work should be given to them in the
form of training schools. Human
Resources Department should take
up this job and see that the children
who are working are also learning
something so that they can earn their
livelihood on their own in future.

With these words I support this
amending Bill.

SHRI V. GOPALSAMY (Tamil
Nadu): Madam Vice-Chairinan, itis
most unfortunate thatin our country
two-fifth of the child population is

[ RAJIYA SABHA ]
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employed and  exploited almost
shroughout the length and breadth
of the country. Instcad of sending
them to the schools, at a tender age
they are sent to the factories, planta-
tions where the blood sucking parasi=
tes, cmployers, are readlily awaiting to
exploit them. 1t is the tender age
between five and lourteen when the
mind will be free from malice, free
from passions, free from evils of the
saciety. That is why Wordworth in
his poem Dde to Immortalitv described
child as the father of the man. DBut,
Madam, according to the report of the
1LO children in India are employed
in most inhuman conditions in many
parts of the country. Wherever you,
go, you will see the sune thing,
If you go and seec the match
factories, and fireworks and hosiery
industries in Tamil Nadu the children
have to get up before 5O0’clock in the
morning, they reach the factories
before dawn and reach their homes
after dusk. How much are they paid?
They are paid one rupee, one rupee
fifty paise or at the most two rupees.
At this tender age these children have
to shoulder the burden of their parents.
The indebted parents mortage their
children to earn bread for the family.
This is a very sorry state of affairs,

Madam, children are employed in
diamond cuiting industry in Gujarat
and Maharashtra, in match and ho-~
stery industries in Tamil Nadu, in silk
and Jari industries in U.P., Bangle
industry in Terozabad, Bidi industry
in Tamil Nadu, M. P. and West
Bengal and cashew factories in Kerala
and southern part of Tamil Nadu .
and powerlooms in Bhivandi, Maha-
rashtra. Madam, Vice-Chairman,
what is happening in these powerlooms
in Bhiwandi, Maharashtra ? Some of
thereportsare very much shocking.
I quote an article by Sheela Barse,
which has appeared in ‘“Indian
Express” of 10th November 1085;

“The thousands of children who
inhale cottondust and fibres
and acquire  permanent
health disabilitics while
working on the powerlooms
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in Bhiwandi, Maharash-
tra, are, in the last analysis,
fabouring for the million-
aire  pedhi owners or the
rich millowners of Bombay
and Ahmedabad. Among
the giants who get their
cloth made in Bhiwandi
are Garware, Raymonds,
.Bombay Dyeing, Mafatlal,
Santogen, Febina, Reliance
Textiles (Vimal) and the
great Rajasthan Spinning
Mills. .. .)”

“An official of the textile de-
partment clarifies that the
Khatau Mills were the
first to get their cloth made
in Bhiwandi, The power-
loom owners in Bhiwandi
confirm these facts and
state that the Bhiwandi
powerlooms thrive on the
assured business from the
Iig mills. The overt proof
of the fact that these mills
aregetting their cloth Woven
in Bhiwandi is the stamp
on their products which
reads : “Processed by....
Mills’” and not “Manu-
factured and Processed by
. ... Mills” says Manubhai
Shah of the Consumer
Educc tion and Research
Centre, Ahmedabad.”

Why this is happening — this acute
exploitation of the children by the
mill-owners? Even the colonial Act
of 138 identifies carpet-weas ing and
wocl cleaning as hazardous and
prohibits emplovment of children in
these industries. But whatis happen-
ing? The Acts are flouted before the
very eyes of the Government. There
also similar Acts which prohibit the
employment of children up to the age
of 14 in hazardous industries. There
is the children (Pledging of Labour)
Act, 1933, the Apprentice Act, 1961
and the Factory Act, 1948. All these
Acts have been thrown to winds.
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I quote again her article:

“Way back in 1978 the Hand-
loom and Handicrafis Fx-
ports Corporation, a Delhi
‘hased government  body,
had already violated these
constitutional  and legal
provisions, when it set up
200 training centres where
children Detween ages 7
and 14 are taught to weave
carpets—a job  declared
hazardous and forbidden
by law since the woollen
fibres floating around arc
dangerous for the child's
lungs, eyes and skin. After
undergoing  training for
eight hours a day for a
year,the eight nine and ten-
year olds are ready for
employment in the carpet
industry.”

This is going on under the very nose
ofthe Government and before the very
eyes of the Government. What for are
you having these Acts ?

Some of the Members, when they
were expressing their views sought
for a comprehensive Bill and our hon.
Labour Minister, for whom I have
the greatest respect and regards also
admitted that under the present socio-
economic conditions. it is not possible
to eradicate child labour. Sowe have
failed. After 37 years of Independence
we have failed 10 create a society
where we could protect the interests
of children. These children, when
they go to the factories--these budding
roses, the future generation the com-
ing, up generation—are exploited by
employers in those factories in the
plantations, wherever they go. The
right t0 childhood is denied to them.
We have created such a society where
even the Fundamental Rights have
been denied.
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Madam, now the Labour Minister
is going te lauech two projects under
the Nationa! Child labour Programme.
Most of the Members have welcomed
the idea. Iam notgoingto p\ead with
the Minister to give nulrition, edu-
cution, training etc. lo the childrgn

. who are employed. That qppmuch is
totally wrong. The child labour
should he eradicated totally. We say
it is not possible. Then what for are
you having these Acts ? Then I would
doubt the very bunafides ol the Govern-
ment, the very iatentions of the
Government.  Are we really planning
for a day when child labour will be
totally eradicated? In that case vou
will not be preparing such a Bill.
A working Group  concerned for
Working Children, based at Bangalore
has prepared a Bill. "They have presen-
ted a Bill. Our Labour Minisiry also
‘I understand, has  prepared
a Bill 0 Dbe  introduced in
Parliament. What for?  To regulate
employmernt of children. That is a
very wrong approach. Our Constitu-
tion is verv clear, I you are going to
bring out such a Bill, then, first of all,
you should delete the provisions of
the Constitution. vou will have to
delete the provisioons in the Dircctive
Principles of Statc Policy wiich are
enshrined in our Constitution.

THE VICE-CHAIRMAN [DR.

(SHRIMATI) SAROJINA MAHISI ;
I would requast tie hon.  mmber
to plsase conclude.

SHRI V. GOPALSAMY : Madam,
kindly bear with me for a couple of
minutes more.

. The Constitution is very clear.
Article 39 (c) says —
“39. The States shall, in parti-
cular, direct its policy towards sccur-
ing—

(¢) that the Lcalth and strength
of workers, men and women, and
the tender age of children are not
abused and that citizens are not
forced by cconomic necessity to
enter avocations unsuited to their
age or strength;”
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While the Government says. that
because of the socio-economic condi-
tions it is not possiblc to eradicate
child lubour, herc in t'.c Constitution
it is clearly enshrin-d t.at tucy sl.ould
not b forcd by uconomic necssity
to cnter avocations unsuited o taeir
age or strengt’z. Articl : 59(f) says :—

“(f) thatcl.ildr :narz given oppor-
tuniti-s and facilitics to develop 1n a
healthy manner and in conditions
of freedom and dignity and that
childhood, and youti: arc prot_cted
against cxploitation and against
moral and material abandonmant.”

So, it 1s very clear mn the Constitution.
But the Fundamnental Rigits of the
citizens, of the children, ar: denicd;
their right to childhood is denied,
So, w2 have not created a wclfare’
socisty where the intarests of the ¢hild-
ren could b protected.

Hor: in the capital city of India,
children have had to diz at a tender
age on the pav mnts for want of
clothing. This appsared in t!.c pross.
Throughwut the country, rillions of
childr.n are subj:cted to unhearable
hardships for the simple reason that
they "av: to carn bread [or their
famili=. Do you oxp ct ¢ ldren to
bhicame trade union lraders at the
ageol 14, 150r 162 And, for t atyou
are yoing to bring a Bill. T fore,

I would like to tll our Covorns
ment: All  thes: years vou have
failed—you have failxd to assure the
cifizens of this country a minimum
per capita incom+ so that they need
not sendl their children to the facto-
rics. Yon have failed in that and
nobody can deny this fact. You may
boast of the aclievemcnts of the
Government—that you have built so
many industries, places, buildings and
50 on and so forth. You mav have
spent crores of rupees on NAM,
CHOGM and Asian Gamss, but vou
have not created a socicty where the
Interests of children could he protect-
ed. Another Bill which will regulate
the employment of children ! That
means, you are deviating from the
direction which has been carlier
thought of by our leaders.
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This is a small Bill to enhance
the punishment. That aspect, 1
welcome.,  Punishment should e co-
hanced for those who cxploit child-
ren. But in having a proper perspac-
tive, we have failed so far. At least
hercatier we should create a better
society. All of us lLave failed. The
Government and all tae political
partics .ave lfailed to erdate sucl: a
socicly. But tiie ruling party las to
be blamed more hecaus: they lLave
been holding the reins for so many
years. So it is a stigma on our
society, it is a shame on our society,
that millions of our children Have to
shed their blood and sweat at a tender
age in order to carn briead for their
[amili-s. Thercfore, I would roquest
the Lon. Minister—Dbecause they are
very scrious about bringing outa
comprchensive Bill—not to bring any
such obhnoxious Bill hofore Parliament.
nank you, Madam.

SHRI P. N. SUKUL : Madam
Vice-Cizairman, I entirely agrae with
my friunds who spoke  befors mn and
wizo found it a rather duplorable
state of affairs that inspit~ of a laps»
.of 98 yrars since our Ind :pendinee we
still happ m tc b: a country with the
maximum c.ild labour. And it is so
parlians hucans : we have the maximum
numbur of ¢ ildreninour country also.
Accordinr to t'. 1971 C:nsus, the
population of ¢”ildren helow 14 vaars
of aga in India was 29 crorss or 230
million. That was supposed to 1y the
maximum population in a country of
childr:n of that age group. So, if wa
havathemaximum number of children
we have also the maximum number of
employed children inour country. 1
share the anxisty of my friend, Shri
Gopalsamy who spoke Defore me.
I sharc that anxicty so far as the
welfare of the children is concarned,

But condemning the ruling party
or the Government like that, at least.
that, T cannot share. Persons like
Mr. Gopalsamy, perhaps, do not
know what the incidenca of child
Iabour is in Britain, what the incidence
of child labour is in Germany, what the
incidence of cild labour is in  Japan,
in South-East Asian countries and even
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in America. Why are they thre?
So, onc party or one Government
is not to .be condemned. At least
our Government has been trying to
mmprove the things. It has been try-
ing to bring ‘about legislations {rom
tmme to time, I think this is the fourth
amendment in this very Act that
we are now considering. That is all
with a vi:w to improving the situation.

But it cannot be improved over-
night hacause of the very size of our
population and the ckild population.
As I'said in 1971 this child population
was 42 per cent of our entire popula-
tion, l:fore 14 years of age. And you
sec today the percentage of the peo-
ple below the poverty line is supposed
to he 40 per cent, but T take it as
42 per cent. So, the number of chil-
dren in the age group of below 14
years is almost t-c same as the per-
centage of the people living bclow
the poverty line in our country.
And there is a very strong relationship
batween the two. It is indeed the
poverty that is responsible for the em-
plovment of the children, Otherwise,
no parents will send their children for
employment at such a tender age,
whether they are from U, P. or they
are from Tamil Nadu. All parents
love their children. Of course, if
thevy cannot make their both «nds
mect, they have to meet the situation
squarcly, and that is why these child-
ren arc cmploved.

T do not think in the coming ten
or twenty years even we will be able
to cradicats this evil of child employ-

- ment. We have simply to regulate it,

Unless our poverty goes, unless
we digpenss with our poverty so that
the children at a tender age do not
have to go and work for cking out
their livelihood, we will have to face
this malady, .his curseas it is heing
faced by people in other countrics, wven
advanced countries, as I said. So,
wa have to regulate it in a way that
the children will got their due share
of bencfits, and also with tl e ramoval
of poverty, with the rise In our incomcs
naturally, you will find that this per-
centage will come down. But it
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is directly related, dircetly proportional
to the poverty in our country. So,
so long as poverty is there, the numboer
of children, cmployed children, will
be therc.

Now, there is something I would
like to point out. In 1971, according
to the Clensus Report, the number of
unemployed children was 107 lakl s
in owr country. In 1975 it went
up by 3 lakhs; it was 110 lakhs.
And 1 1980 it was supposed to be
of the order of 175 lakhs. So, with the
incrcase  in our population, inspitc
of the decreasc in the percentage
of those helow the poverty linc, the

number  of employved  ctildren
is going up, up, up. That
means  the  real purchasing

powcr -of the people has not risen
to that extent. This is all I can say.
(Time  bell rings) qo per cent of these
children are working in plantations,
factories, botels, forests, cottage
Industries, beedi industries, etc.
But what happens is that, as some of
our friends have pointed out, these
children are paid less wages. They
are made to work beyond the pros-
cribed  time-limit. Madam, under
the Factorics Act, no child should
be asked to work for morc than 41
hours. So, if these children are made
to work beyond 8 or 10 or 12 hours
any where, as some of my hLon.
friends have pointed out, our Govern-
ment must deal with thom  sternly
and punish them severely. That s
why this Bill which has been brought
forward for our consideration secks
to enhance the fine and, of course,
imprisonment also. It is because of
poverty that our children who should
have gone to school at that age are
going to work in factorics.

According to the report of the
Ministry of Education, 70 pcr cent
of the children lcave schools before
they attain the age of 14 ycars. Ac-
cording to another survey report
published by the Journal of Public
Administration, 20 pcr cent of our
rural children do not go to school at
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all. That is becasuse of povery, but
not because of lack of interest in
ccducation. As Isaid earlier, we have
to be realistic in  our  appproach.
Simply we cannot do away this
malady so easily. But we have to
improve matters and what we can
do is to cnsurc (1) that the child
labour gets his dues wages. In most
of the plantations they are
given half the wages. Thicr wages
must be proportionate to the actual
work done by them. The cmployers
should not think that they are child-
ren and should be paid less. When
these children work on par with
adults they must be paid squarely.
(2) There should not be any overtime.
Thier working hours should be limi-
ted. (3) All these children who work
in factorics don’t get any benefits.
They don’t get even medical faci-
lities. They don't get the henefitof
G.P.F. All these benefits must
accrue to these children if the employer
wants them to work properly. Some-
times these employers retrench thier
services so that they are not regularised
and therc is no permanent liability
upon them because of thesc children.
So, it must also be cnsured  that they
are not retrenched in a callous way.
They must be regulariscd and  given
all those bhencfits which regular em-
ployees get.

Of course, the provisions of the
Indian Factories Act must also be
complied with strictly as envisaged in
this Bill. All those who transgress
the limits Jaid down ju these labour
laws must be punished in an exemplaty
way. That is why, Madam, T do not
think that this Bill alone is going to
meet the situation by increasing the
term of imprisonment by six months
or a fine upto Rs. 2,000. We arc not
going to achieve the desired results.
That much is sure. But still if our
Government thinks that it can be of
any use in dealing with the situation
then, of course, 1 support this Bill,,

Madam, with these few words,
support the Bill.
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PROF. (MRS.) ASIMA CHAT-
TERJEE (Nomina‘ed): Madam Vice-
Chairman, to start with T must say,
that we ate optimistic and not pes-
simistic, Therefore, T do believe that
this Bill will be cfective in solving the
problem of child force which is a so-
cial and also a universal problem —
I would say.

The child labsur is cheap and
readily available and that is why
the child labour is being exploiied
by the employers for the material
gain taking advantage of their poverty.

The child labour Is associated with
two different yet related factors: onc
eco1omic feature and the other so-
cial evil. As an econsmic feature, the
child labour refers to the emyloyment
of childrenin grinful occupationsawav
from the family. The second aspect
waich is beconiing a print of universal
concern is the danger to which the
child is exposed as they are denied
the opportunities for their physical,
maral and cultural developiments.
Realising the child labour as a social
problem: which lhas caused meich con-
cern all over the world, thc General
Assembly of the United Nations un-
animously adopted the Declaration
of the Rights of the Child on Novem-
ber 20, 1959. The document said:
I quote, “Mankind owes to the
child and the best it has to give”.
But for millions of childven it remains
a forgotten manifesto. In this context,
T welcome this Bill. 1 do believe that
it will give remedial measures to our
child labour force which are indeed
assets of our country.

Midm, India has the argest child
labour force in the world and in 1979,
out of a child population of 230
millios, 16.5 to 17.5 million were said
to be in labour force, majority of
them being employed in agriculture,
plantations viz. tea and coff-e etc ,
in minss, factories and various small
scale industries. This labour force
is also employed as newspaper haw-
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kers, cmipleyed in shops, (mofor re-
pairing and cycle repairing yc)
tn restaurants and hotels and dopmes
tic services. They are also cmploycd
as a floating work force in odd jobs
including organized and unorganized
sectors. In spite of an array «f legis-
lations and serious efforts by national
and international Institutions con-
cerned about child welfare, the num-
ber of illegally employed childrer is
increasing. According to the Indian
Constitution, the child helow the age
of fourteen shall not be employed to
work in any factory ¢r ming cr eng-
aged in any form of hazardous em-
ployment. The employment of Child-
ren Act 1cstricts employment of
chifdren below the age of 14 in the
manufacture of bidi, carpet, cloth,
printing, matches, firework and ex-
plosives. But this Actis being violated-
The International Labour Organis-
zationreportsaysthatabout five year
old children in tlousands are working
in 1natch Ffactories in India for 16
hours a day from three in the moin-
ing. In Meghalaya the childien work
in mines of private compznies. It is a
pity that the childven under 14
yezrs of age are made to work under
hazardous and insanitary conditions
for considerable longer hours than the
law prmits. Asa result of occupatio-
nal and health hagards the children
not only are the victims of serious
accidents, they suffer from dreadful
diseases which in many cases lead to
their prematured death. The child-
ten working in mica mines suffer
from various lung disezses, the fatal
one heing silicosic. The children
werking in carpet weaving imdusties
and cotton fibcr suffer from tubercu-
losis and asthma as a result of in-
hziling fluffs of wool ard cotton cons-
tantly. The children working in fac-
tories specialising in tinnirg and
rickeling of iron-ware can be seen
witt arms elbow deep in vats of acid,

" theireyes watering in acid fumes, The

particular profession is not covered
under the Employment of Child-
ren Act amended i 1982.
The labour organisations and the
varjous committees constituted to
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studgl the possibility of abolition
of child labour have seriously consi-
dered that eradication ol child [abour
is neither feasible nor desirable in the
present ~ socio-economic conditions.
But steps should be taken for the basic
education and subsequent vocational
training for the children, for the
child labour force, so that they caun
arrange self-employment in future.
Also various welfare  piogrammes
must be implemented for providing
them amenities. ''hese measures are
to be taken for progressive ameliora-
tion of child labour,

It may be stated that illiteracy
among the children has to be eradica-
ted. However, for solving this social
problem, stringent measures have to
be taken by the Government of India
and legislation has to be passed to
cnsure that there are : (1) legal pro-
visions relating to the age of employ-
ment; (2) legal provisions relating to
the facilities and working conditions
of the employed children; (3) legal
provisions for their health, education,
physical development, moral and
cultural development: (4) legal pro-
visions for taking safety measures
against ill-health and occupational
hazards, (5) legal provisions for basic
education: and (6) legal provisions
to protect their rights which need
enactment of protective labour and
child welfare laws.

However, it is true that legislative
measures only may not bring any
radical change. Social pressurc should
be brought to eradicate this evil.
It has been reported that the inci-
dence of child labour is relatively low
where the literacy rate among child-
ven is high. This is a press report.
So illiteracy among the children
should be eradicated. In my opinion,
the employers should provide facili-
ties for basic education, non-for-
mal education which will be meaning-
ful in the true sense in rural, urban
and semi-urban  areas. Children
coming from poor families and under
privileged classes should be provided

|
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all facilities for non-formal educa-
tion, to start with, and later on, vo-
cational training. This should be done
in order (o equip them for self-em-
ployment in future. At the same time,
relief should be given to the poor
parents, the poor families with reason-
able financial assistance just tor their
survival, {or {ighting agaiust poverty
and hunger.

While concluding, I would appeal
to the Government of India, through
you, Madam, and through the hon.
Minister, that a machinery should
be evolved for monitoring: a nioni-
toring cell should be constituted in
cooperation with the State Govern-
ments because the Centre by itsell
cannot do anything unless and unutil
the States cooperate. Therefore, in
each State there should be a cell for
vigilance on the employers who are
exploiting the child labour force.
They should be forced, they should
be compelled to provide [acilities to
the child labour for their basic edu-
cation and also for implementing the
welfare programmes meant for them.
If they are reluctant to do so, strin-
gent measures should be taken against
them. Therefore, it is nccessary that
frequent inspections should be done
and the reports in this connection
should be available to the Centre
from the States.

Lastly I must say that it 1s cur
duty, our primary duty t look after
the child labour {orce aad ala to take
care of the children who are in the
grip of poverty. And  iime bound
programme should be implemeated
for eradicating illiteracy and also for
providing them with the minimum
needs just for their survival and for
giving them eflective training for self
employment, for getting job oppor-
tunities in future, then it will be pos-
sible to deal with this social problem
successfully. Thank you.

N gIIF WwE (VT wR_W)
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THE VICE-CHAIRMAN [DR,
(SHRIMATI) SAROJINI MAHI-
SHI]: Shri Hanumanthappa.

AN HON. MEMBER: There is
no quorum in the House.

Ble S yeoad w’ e
LZ’J c,&S,m K J"' wba’&\lw

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHI-
SHI]: Mr. Hanumanthappa. I would
request you to take three minutes
only.

SHRI H. HANUMANTHAPPA
(Karnataka): Madam Vice-Chair-
man, following your instructions I
do not want to relay statistics as my
friends have done. I am looking at
this problem from a different angle.
We have discussed the problem of
child labour. The punishment that
has been brought, I feel, is inade-
quate. Instead of a fine of Rs. 500
or six months’ imprisonment, it
should be more severe, It is also not
clear whether the punishment is the
same irrespective of the number of
children employed. It should be for
every child. If any person employs
100 children, if he is punished only
Rs. 500 or with one yeat’s imprison-
ment, it is not in commensurate with
the offence that he has committed.
It should be more severe. For every
child that he employs in say, the car-
pet industry, silk industry, mat indus-
try, handloom or anywhere, if the
same punishment is given, that is
not in commensurate with the offence
that he has committed; it should be
more severe. If he employs more
children, the punishment should be
more. This is one aspect.
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The second aspect is that we have
all these days punished the employer.
Now, we forget that child labour is
more practised or persuaded by the
parents themselves. Here is the dis-
ease. So we have to find out the reason
for this disease and treat it. In spite
of our accepting iree and compulsory
education in the year 1950 in our
Constitution, even today the literacy
rate is 36 per cent. Sixty-six and
two-thivds per cent of our population
was born after independence, after
we gave the Clonstitution for ourselves,
But still the [iteracy rate is 46 per cent.
That means, the parents are not in-
duced by free and compulsory edu-
cation. These children of parents
who are below the poverty line arc
earning members of their {amilies.
So the parents are inclined to send
their children as child Iabour, be-
cause they get some money. So he
earns and it becomes food for the
family. I request the Government
that where there are child labourers
who are induced by their parents,
Government should take a stand that
their wages should be compensated.
The parents should be given com-
pensation. Then only they will with-
hold sending their children as child
labour and they will send them to
schools. Here is the problen actually.
The children are earning members
of the people who are below the
poverty line. So they are induced to
send their children for child labour.
{Time Bell vings) So if the Government
takes up the responsibility of those
children and pays compensation what-
ever that may be, to the parents, then
this chiid labour will be done away
with. So the parcuts should alio be
penalised if they do not send their
children to school. If the parents do
not take care of the children, in such
cases the children should be collec-
ted and taken to schools and they
should be maintained by the Govern-
ment.

These things will ce:tinly go a long
way in doing away with child labour
and not by bringing severe laws and
punishment clauses in our Acts,

" Thank you, Madam.

|
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THE VICE-CHAIRMAN [DR.
(SHRIMATT) {SARQJINT MAHI-
SHI}: Now, 1 shall put the motion
for consideration to vote :

The question is :

“That the Bill further to amend the
Employment of Children Act,
1938, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHI-

SHI]: We shall now take up the
clause-by-clause  consideration _of
the Bill.
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{Dr. {Shrimati) Sarojini Mahishi}
Clause 2 was added to the Bill,
Clayse 1, the Enacting Formula and
the Title were added tn the Bill.

SHRI T. ANGAIAH : Madam,
I beg to move :

“That the Bill be passed.

The question was put and the motion
was edopted.

GMGIPND—L—i1269 RS—1g-3-86—400

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHI-
SHI] : The House is now adjourned
till 11 AM. tomorrow.

The House then adjourned
at six minutes past five of the
clock, till eleven of the clock,
on Friday, the 22nd Novem-
ber, 1985.



